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' i
27.9.2004 Heard Shri &, K. Upadhyaya, lmarned

counsel £0r thé'petitioner.
2. In this writ. application the petitioner
prays for a direction to the respondent to
His cawe is that he
Sikkim

was a copbk in Raj Bhawan/and retired from

allot him a house sgite,

government service on superanpuation in
November, 1984, Since 1978 he has been applyiJg
for a site with no response from the Departmerit
of Urban Development & Housing Department.
3. It appears that on 15,4,2004 he has sent
a fresh representation to the department for
consideration of his prayer to allot a house
site, It is submitted by shri Upadhyaya that

no decision has yvet been communicated on the I
|

representation.

4, Considering the facts and circumstances fv""“ -
of the case, we dispose of this application G h HD.

with a direction to the Secretary, Urban Dev.
& Housing Department, Govt.of sSikkim to consider
the representation of the petitioner at

Anpexure P~2 if pending, and communicate the

decision to him within two months' of communi=-

s



2004:SHC:30


[ A

Order with Signature

Office Néf’e asto
action (if any)
taken on Order

cation of this order.

With the above direction and observatig

the writ application is disposed of.
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